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mittee consisting of technical people,
the union people, the officials and
others. They are now going intg the
details of al} these things ang in the
recommendations of that Committee,
all these things will definitely be
taken into consideration, Thank- you.

—a——

ANNOUNCEMENT RE ARREST OF
SHRI GOLAP BARBRORA, MEMBER
OF RAJYA SABHA, IN NEW DELHI

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): 1 have received a
letter from the Sub-Divisional Magis-
trate, New Delhi, which readg as fol-
lows:

“I have the honour to inform you
that I have found it my duty in
exercise of my powers under sec-
tion 64 Cr.P.C. to direct that Shri
Golap Barbora, Membey of the
Rajya Sabha, be arrested  under
section 188, LP.C., for violation of
prohibitory  orders promulgated
under section 144, Cr.P.C. at Patel
Chowk, New Delhi, and shouting
anti-Kutch Award slogans at about
1-40 p.m. today, the 8th May, 1868.

Shri Golap Barbora, Member of
the Rajya Sabha, was accordingly
arrested at Patel Chowk, New
Delhi, on 8-5-1968, and is beirs
produced  before the  Judicial
Magistrate for trial.”

SHR! SUNDAR SINGH BHAN-
DARI (Rajasthan): Mr. Vice-Chair-
man, Sir, N

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): You want to make
a submission on this information?

st g fag W - qw Raad
& 5 ey wifaamie & ave gar
a1, gewg  wifaqer ar, &l fee
T Azt O7 AR gfem qd o
w1 35 2 i 97 A I @ g
OF TAANAF AAH 77 99 @0 & AT

i
1
}
,’

T T, TF ARIEA T AEY §)
T 7 P 57 SeaAqq FXA§ A1 ITA
frwam fFar s afeT 93aar gfam
agt o & zawr & #1% wawmEar
T qHAAT | A Sg M, wE g,
fir Tz Harm T@ a9 #r swaen i
waufeat & wfs  #amz F q@ar
F HIATT §r F;agre fwar sma

Wt iR wogl (st adw) ¢

i gy faw afr fadaw wem g m
fF #%8 doem  faddr  seEEw
F#%0 § feesft a5 9g7 mar § wR 7w
S AT AT EY T3 Afex FUT 150
200 &1 g go wfwnie %
T AT § a@R § 93 IFEE
FYaT 97 % ggf 97 wmeT aggEm A
¥ FIE FAE I | $98 Uard & A0
q AT AT Jw g gAT E W gy
TETE FTATATETOT 407 A & IRTHCEHTT
FI 8ATA H 1@AT I1fgq A FET A
U FOAT Ffgr 5 Fwg gad
FAR A IO AT FIAT FEAT 4T
781 AT A qoeT 2 Al HAWE
I AT HIT FAR AT T av W ¥
adr afcfealfy serw gnir 9 aoeTe
"R FTY A TG gair a1 TG, H g wgy
T%ar | 3afaT & A sfew ag fazw
TAT AT § g agt 7 g4
FfF 0 TR F I H IAH q
AT WA IF F47 &1 3 AW T wgAm
*&g g gT A AT 77 W LA
Frgrer oY feedlt & 9307 gAT Y 399
fram i fggr gq &1 37 999
aix A FIE YT ZET ATMGY 1

THE PUBLIC PROVIDENT FUND

BALL, 1968—continued
THE VICE-CHAIRMAN (SHRI M.

T 8 gr IFQ'T < ) qayi:{ P. BHARGAVA): The t 1lotted
S 3 = 5 S . : The time allo

F TR ¥ HGENF AT FIT oy public Provident Fund Bill

¥ ®uaa 97 wga faav A F fAg 15 one hour Two Members hava al-



§

1777 Public Provident

[The Vice-Chairman]
ready spoken. There are four more,
] request the hon. Memberg tg be
brief in their remarks. Mr. Chengalva-
royan,

SHRI T. CHENGALVAROYAN
(Madras): Mr. Vice-Chairman, Sir,
I rise to give my solid support to
this beneficial Bil] that has been
brought forward by our worthy De-
puty Prime Minister., I have been
accused on the last occasion of rather
being rhetorical in my praise and tri-
butes to the farseeing vision of our
Finance Minister when he proposed
the Budget. 1 plead guilty tg that
charge and 1 am afraid, Sir, 1 have
become almost a habitual offender in
that respect.

Today, Sir, this Bill comes in the
sequence of the Budget proposals and
I think I will not be far wrong when
I say that thig ig a necessary corollary

" to some of the fundamental prinei-
ples and policies that are embedded
in the Budget proposals. You know,
Mr. Vice-Chairman, that the Provi-
dent Fund Scheme which, as a mat-
ter of fact, has been applied to ever
so many sectors of our social life, has
got two aspects which have g vital
bearing on our developmenta] activi-
ty. The Provident Fund Scheme has
got an economic policy and a social
purpose behind it. When I say it
has got an economic policy, I am sure
this Houge will beay with me when I
say that it is of utmost importance
‘that for any developmental activity,
we must have mobilisation of savings
so that there can be a massive mag-
nitude of investment, Today, Sir., we
have tried and tried, most honestly
and sincerely, with reference to in-
augurating several small savings
schemes. But I am afraid that some
of them were either anaemic or atro-
phic and some of them were rather
abortive. But today this Provident
Fund Scheme, in my submission, is
going to take us a very long way in
the matter of mobilisation of private
gavings on a very large scale. That,
Sir, is the great attraction that this
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Bill offers to any right-thinking per-
sort.

With reference to the social pur-
pose, Mr. Vice-Chairman, 1 feel
that today many sections of our peo-
ple are having a certain amount of
employment; I would not say ‘full
employment’ and I dare not say ‘gain-
ful employment’, but nevertheless, in
view of the tempo of the great
economic development in our country,

we are having a certain amount of
monetary resources in the hands of
several sections of our people. And

therefore, this Provident Fund Scheme
which is based on a voluntary founda-
tion would cerfainly piove 1o be o
very great attraction for the purpose
of savings in those sectors which have
got a certain amount of money which
can be kept by for a rainy day,

(The
Chair.]

Therefore, Madam Deputy~Chairman,
this Provident Fund Bill has got to
be viewed as another milestone in the
great march of our social advance-
ment.

Deputy Chairman in  the

If I may just recall to the kind
attention of this House, we have had
as early as 1925 the first attempt of
having a Provident Fund Scheme
embodied in the Provident Fund Act
of 1925. But as hon. Members know,
the Scope and ambit of that enact-
ment wag particularly confined to
the Government employees ang to
the Railway employees and later, by
wige adaptation, certain local bodies’

employees alsp were roped i  for
the Dbenefit of that scheme. The
second  stage in the evolution of

the concept of this Provident Fund
Scheme wag when the  Income-tax
Act was amended in the yeap 1929 by
introducing a chapter providing for
reliefs for Provident Fund
schemes. Then again it was
limited in scope. Then there
was that powerful recormmendation of
the Royal Commission on Labour.
The Employees’ Provident Fund Act
with all the Provident Fund schemes

3 pM.



1779 Publie Provident

incorporated therein marked the third
stage in the evolution of this quasi-
socia] security measure. Today,
Madam, this Bill marks the next
milestone in that great march, I
must say with reference to certain
tundamental features of this Bill that
it is a very attractive one in ever so
many respects. Particularly, Madam
Deputy Chairman, 1 am very much
fascinated by certain salient features
of thig Bill which are going to be a
rood guarantee for the  successful
warking of the Scheme  envisaged
under this Bill.

May 1 first refer to this important
provision of subscription to the Fund?

One should have expected that a
subscriber ghould be a person who
hag attained majority sg that the

question of all other legal complica-
tions could be avoided, But I must
certainly offer my congratulations to
the Government and tg the Finance
Minister for having made a provision
in clause 4 of this Bill that a person
on behalf of a minoy could also subs-
crbe to this Fund. T see this is a
very useful provision because if a
minor could get the benefit of this
Scheme, it would be more or less an
msurance for such a minor when he
comes of  age. I therefore  very
gtrongly commend for the acceptance
aof this House thig very salutary pro-
vigion contained in clause 4.

With reference to the provision for
payment of interest in clause § I
heard and 1 also read that there has
been some criticism op this subject
that the interest payable on the ac-
cumulations in the Fung should be on
a par with the rates of interest that
other monetary institutions or  the
scheduled  banks could afford. I
should say with great respect that
such a criticism is not well founded;
at any rate it is not based on sound
understanding of mongtary functioning,
particularly with regard to the rate
wf interest. For example, Madam
Deputy Chairman, if the rate of in-
terest is to be the same as that of a
scheduled bank, then the whole cana.
tisation of deposits would ke towards
this Fund fand all other existing

324 RS—1.
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monetary institutions will certainly
80 meagre with their deposit returns.
1 should therefore think that the
Finance Ministry has thought it fit to
leave the question of the fixation of
interest from time to time and that
is a very great flexibility which will
undoubtedly give a good start for
this Provident Fund Scheme.

Madam Deputy Chairman, T must
alsc say a word about the provision
with regard tg withdrawals. It is not
ag if a person who subscribes to this
Fund becomes completely intertwined
and absolutely inescapable from the
consequences  of his  subscription.
Therefore this flexibility or rather this
opportunity for him to withdraw
would certainly be , greater attrac-
tion for the subscription thap what it
would have otherwise been.

Madam Deputy Chairman, this pro
vision with regard to the grant of
loans would certainly be very popu-
lar because no man would like to
subscribe and keep on  subscribing
and not expecting any immediate uge
of the accumulation of his subscrip-
tion. This provision for the grant
nf loans on a certain fixed percentage
of the accumulation of his subserip-
tion would certainly be a great popular
attraction for the inflow of the sub-
scription under the scheme.

T am particularly pleased with this
provision in clause 8 with reference
to payment after the death of a sub-
criber. It has to be paid tp the
person who is nominated and in the
absence of any nomination it has to
be paid to the legal heir. We know,
‘Madam, the working of various other
schemes more or less similar tg this.
The question of payment on the
death of the subscriber is a very
thorny question involving settlement
of rival claimg and of rival legsl
rights, This clause 8 gives a clear
and categorical answer. Thg amount
on the death of a subscriber is to
be paid either tg his nominee, it
there is one and, if there iS none, it
has to be paid to the legal heirs. I
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therefore very heartily commend the )
'
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provision contained in clause 8.

With reference to the question of
immunity from attachment by orders
of courts and execution of decrees,
one may say, and I heard somebody
say that this provision may be rather
redundant. May I submit with very
great respect, Madam Deputy Chair-
man, that even under the Civil Proce-
dure Code we have a  provision
whereby  the provident fund accu-
mulationg are immune from attach-
ment? But the legal principle un-
derlying that immunity was that l
with reference to those subscriptions
to the provident fund, it is not only
the person who contributes but also
the employer contributes, whether a
person is g private person or a Gov-
ernment employee. So the legal prin- |
‘ciple underlying that immumtiy is ‘
that it is not only the money of the |
judgment-debtor but also somebody |
else’s money which is earmarked and
assumes the character of a trust, trust
money. In the absence of thiz pro- i
vision in clause 9 giving immunity of
attachment from orders of courts or
execution of decrees, I would have
been very much worried, whether the
provident fung accumulation under
this enactment would be free from
attachment. Therefore the Ministry
has done wel] in putting in a convinc-
ing provision with regard to immuni-
ty for the purpose of attachment.

A word with reference to the ques-
tion of what we may call the impor-
tance of thig Provident Fund Scheme,
namely, the scheme should be incor-
porated in the Act itself. T realise
the value and the weight of that
criticism because if the very particu-
lars of the scheme are not incorpo-
rated in the Act, the question of
vagueness would undoubtedly arise
ag and when there is a notification
on that scheme. But after going .
through the provisions of this Bill I :

J

find that this has not been left so
vague and so uncertain as it was
thought. That is very clearly and '
very convincingly stated in the Sche- |
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dule under clause 3 of the Bijll. It
showg that beyond these matters any
provision in the scheme would e
ultra vires the Act.  Therefore for
those people who want to criticise
this Bil] on the sole ground that the
details of the scheme, the particulars
of the scheme, the provisions of the
scheme areg not yet known I wish to
submit with all respect that these
matters which are to be dealt with
under the scheme are enumerated.
Therefore there is a kind of defint-
tion of the entire ambit of the provi-
sions of the schermhe, 71 feel that this
question of leaving the scheme to be
promulated later on has got thss
unique advantage of understanding
and incorporating al} those provisions
which experience and exigencies may
demand.

Madam  Deputy Chairman, one
word more and I have done. The
whole question of thig provident fund
scheme ig certainly based upon the
accumulation of public savings and
which in turn can be uged as massive
investments. The point that one may
feel—and I feel rather very muck
about this aspect—is that there iy no
indication of the investment policy of
the accumulation of thesa subscrip-
tions. One would have expected with
no unreasonable importunity that this
Bill itself carrieg the investment po-
licy or the directive principleg of in-
vestment. We have known with re-
ference to the LI.C. the question of
the investment policy as being very
much confroversial but I am sure that
under clause 3 (2) of the schemg and
in the schedule that there is a pro-
vision that al] matters which are ne-
cessary for implementing and giving
effect to the scheme could be the
subject-matter of this scheme. I leave
this provision with regard tg the in-
vestment to the providence of our
Finance Minister.

THE DEPUTY CHAIRMAN: I have
still six nameg more. We have to
finish this measure in one hour. I
leave to the Members tg restrict their
time. Mr. Gupta.

-
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AR o fa o< wiieie #1 auw
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i g Ffaaar & faogw wa-

THE DEPUTY CHAIRMAN: Mz,
Chinai. (absent) Mr. Purkayastha.

SHRI M. PURKAYASTHA
(Assam): I congratulate the Finance
Minister for bringing this useful Bill
before the House, It is a welcome addi-
tion to the few security measures that
exist in this country. I fail to under-
stand why some Members of the
Opposition are opposing this Bill.
There is no compulsion. Nobody will
be compelled to deposit under this
scheme. Anyone who is willing can
voluntarily subscribe to this scheme
and the sum also has not been pres-
cribed. It will be prescribed under
the scheme that will be drawn up
under this measure. 1 hope the mini-
mum limit of subscription will be s0 -
prescribed that even the people from
the lowest income group can subscribe
to this Fund. There are people who
are self-employed and there are people
who are drawing very poor salaries
and they have not the means to save
their money. So I suggest that the
minimum limit of subscription per
annum should be at least Rs. 50 or
Rs. 60 so that even domestic servants,
shop assistants, contract labour, who
have no security of service who have
no protection for old age, sickness, etc.
can b2 induced to subscribe to this
Fund. In 1955 the Assam Plantation
Provident Fund Act was enacted in
Assam for the benefit of 5 lakhs of
labourers in the tea plantations. Then
the Opposition parties, who thrive on
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the miseries and distress of the com-
mon peaople, oppased this measure on
the ground that the plantation
labourers are the lowest paid workers
in India and if they are made to con-
tribute io the Provident Fund, their
economy will suffer. But by expe-
rience we have seen that there the
workers are contributing to this fund
and the Provident Fund Trust Board
has accumulated a few crores of
rupees and under that Provident Fund
Scheme now an insurance scheme has
been evolved for which those whe con-
tribuiled to the Provident Fund have
pot to pay anvthing directly. It is
the Provident Fund Trust Board that
pays on behalf of the workers the
contribution 1o the L.LC. Thereby +he
Provident Fund Trust Board is also
earning a huge sum as commission by
working as the agent. Similarly out
of that Provident Fund, a scheme is
also being evolved to grant pension
tg the workers out of the Provident
Funpg accumulations. So I think this
Public Provident Fund Bill is going
10 help the poor people of this coun-
try to a large extent. I would onlv
urge on the Minister to draw up the
scheme in such a manner that he
Jooks to the interest of the poor peo-
ple and see that a reasonable interest
iz paid to them and this Fung is so
invested that it can get a good return
1o the people so that people’s confi-
dence in this Fund may grow from
day to day.

With these words, I whole-heart-
edly support this measure and urge
on the Members to extend their
whole-hearted support (o this Bill

SHRI BABUBHAI M. CHINAI
{Maharashtra): Madam, I welcome
this Bill and in order to understand . .

SHRI LOKANATH MISRA
tOrissa): He was absent when he was
called. He is being called a second
time,

SHRI BABUBHATI M. CHINAIL
Thank you for your indulgence. May
1 first of all analyse the Bill in a few
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words and that is that there are three
main objects of this Bill. One 1% to
create a Provident Fund for the gene-
ral public. Secondly, the Fund s
meant to be medium or long-term
saving to the individuals and thirdty,
the Central Government is empow-
ered to prepare a scheme I would
have been very glaj indeed it these
scheme was incorporated along with
the Bill so that we would have got an
opportunity to suggest to the Govern-
ment whatever suggestions we have
to make at this stage. Perhaps—I
think—it may be the intention of the
Government {0 come before ihe
House again when the scheme s
ready. But then, once the scheme i3
ready, it is very difficult for the Gov-
ernment to go back and review it. It
would have been far better if we were
given the scheme at this time so that
Government would have been gble to
incorporate the suggestions made in
this House by hon. Members, However,
there are many welcome features in
this Bill and they are these. In the
first instance the scheme is a volun-
tary scheme. Secondly, I am of the
opinion that this scheme will help
doctors, lawyers and other professio-
nals, and the small scale industry
people, will enable them to make pro-
vision for their future contingencies.
Thirdly, Madam, I feel that a very
good clauge has been put in—it i3 a
most welcome clause—and it is to the
effect that the amount of subscription
which will be paid into this Fund by
a subscriber would not be liable to
attachment under any decree or or-
der of court in respect of any Jdebt
incurred by a subscriber. This is real-
ly a very welcome provision because,
after all, a small man makes provision
for his future by subscribing
small amounts to some fund or other
and if, for some reason or other, due
to hig difficulties, he incurs debts at
a later stage as a result of which his
deposits in the fund become oven for
attachment, then all the efforts that
he had made all along to build his
savings would come to nought, and if
he is not able to get back the subs-
criptions he made into this Fund when
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ha is faced with rainy days, it would
be a great disaster. Therefore 1 con-
gratulate the Finance Minister on this
particular clause.

Then, Madam, I want to draw the
attention of the House to a provision
in the Bill whereunder 50 percent of
the subscriptions made by a sub-
scriber inta this Fund would Dbe
allowed to be withdrawn at a time
when he ig in need of money. Now
perhaps it may be said that the per-
son so doing would be taking undue
advantage of the income-tax exemp-
tion which has been allowed. But to
safeguard against it it has been wisely
laid down (el (his TmonRy MUt Te-
main with Government at least for
five years and then only this with-
drawal will be allowed. Otherwise
there would be the danger of itg be-
ing misused because, in order to have
income-tax exemption, people would
subscribe, and then withdraw the sub-
scription.

SHRI SUNDAR MANI PATEL
(Orissa): What will happen to those
who do not pay income-tax?

SHRI BABUBHAI M. CHINAI:
Well, there the question does not
arise; if they do not pay income-tax
the question goesg not arise; it s
meany for those people who pay in-
come-tax. Today the exemption
limit is so low, and if there is any
person who has got a little saving
and he wants to subscribe to this
Fund, he must be paying income-tax:
there is no doubt aboui it in my
mind.

Another point, Madam, is about a
provision which is proposed to be
made to grant loans even during the
firs; five years in case of financial
stringency. Now that is not a provi-
sion, but the hon. Finance Minister
has given an undertaking on the floor
of the other House, and to that extent
tha; is also welcome because, that
way, the humanitarian aspect of the
problemg of everybody, of every such
subscriber, is taken into account.
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Then, Madam, he has also assured
that he wauld make an endeavour (o
provide for necessary flexibility in re-
gard to the mode of making the subs-
criptiong to suit the prospective subsg-
cribers.

Ang finally there is another wei-
come provision and it is that in case
of death of a depositor the money
goes to hig legal heir without any
difficulty.

Now these are all welcome provi-
sions or proposals, but there Are
certain provisions which, I perso-
nally feel, require reconsideration.
One of them is in connection with
the Scheme-—which is yet 10 be
drawn—and 1t is in reference to the
interest payable for the subscrip-
tions. Now in the matter of the in-
terest, Madam, it is stated that it
would not be less than under the
Cumulative Deposit Scheme. Now
what is the interest paid under the
Cumulative Deposiy Scheme? Tt is
4.8 per cent. In these days, when the
interest rate of scheduled banks and
others is about 9 percent, when an
ordinary depositor gets 12 percent, to
ask the small subscribers to put in
their savings into this Fund at 4.8 per-
cent interest rate is, gccording to me,
very unreasonable. At least 6 percent
interest ought to have been given to
the subscriptions into this Fund, and
I think, 8 percent also, under the
present circumstances, would be tJ0
less. But at least to start with Gov-
ernment should have been very gene-
roug to these small subscribers and
said that they would give, to start
with, at least 6 percent.

Then, Madam, there is the question
of the use to which the Fund sub-
scriptions are put, and the House
would like to know how the funds are
going to be used. Really it is the
apprehension of some Members both
in the other House and this House
that the funds may again be used for
unproductive purposes, for giving
them away to the States, for unpro-
ductive purposes. Well, it that is not
stopped, then the well earned money
of the small people would be misused.
Therefore, Government should come
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out and make a statement before the
House that they will be very careful
in using this money that is coming to
them from the small people.

Then the question is: How are you
going to use this money? The use of
this money should not be left to the
sole discretion of the Goyernment or
its officers. So I suggest that a com-
mittee may be appointed by the Gov-
ernment consisting of both Govern-
ment officers and financial and eco-
nomic experts to see that whatever
funds are at their disposal, they are
invested in fruitful ventures where-
from there is obtained a good or
reasonable return that the money is
safe and it is used for productive

purposes.

I make another point in connection
with these subscriptions, Today we
know that the rupee value is going
down. Now what is going to be the
tuture value of this money which will
be coming to the Government in the
form of this Fund, a fund made up of
subscriptions to it by small deposi-
tors because, if the rupee value is
going to go down, and if the index
of prices is going to go up, even after
fifteen years, whatever money these
people will get will have no, meaning
in real terms, may not have at least
the same value as it commands {oday
because, in the meantime, if the prices
have gone up by, say, 10 percent or
15 percent or 20 percent then, to that
extent, whatever they have saved will
be less in value, the former value
will have been reduced by that per-
centage. ‘Therefore, Madam, my
humble suggestion to the Government
is this, and I make it presently. In
the meantime let me ask this. Since
the rupee value is going down, what
provision is there to protect the in-
trinsic value of the savings of the
subscribers? My suggestion to that is:
Why not provision be made to link
the value of savings to the cost of
living, or the index of industrial
securities in order to assure that the
present gaver will not be at a loss in
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the future? Why 1 am  suggesting
this is because we have before us this
kind of provision in insurance in othe:
countries. Take for instance France;
a life insurance policy in France iz
tagged on to this type of provision,
with the resuit that, even it the value
of the Franc goes down, the man
who invests in such policies does not
at the same time lose. We are today
having the General Provident Fund,
which means we are trying to look
after the welfare of the small people
contributing to it. Similar is the case
of this Public Provident Fund, ang if
we are not going to have such a pro-
vision, I am afraid a time may come
when we may have some difficulty in
looking after their welfare because
their savings may not have the same
value after a lapse of time.

1790

One point more and I have done.
Now this will be another institution
which, according to me, will take
away the savings of the people in
general. Ag it is, Madam, the capital
market is dry. The hon. Finance
Minister and many hon. Members in
this House have always said that we
must do something to revive the capi-
tal market. Now, when anybody is
in the market for getting capital, he
has to go the financial institutions to
get it, and when the financia] institu-
tions pay or underwrite, then my hon.
friends on this side always complain
that the money is going only to the
few who are in the market and who
are in need of capital to develop their
industries or to float new industrial .
enterprises. Now this argument cuts
both ways. So I would like that,
when the Government decides on this
Scheme or the investment nolicy of
this Fund, they should take care to
see that all the investments do mnot
fall into the hands of a few only, all
the investments forthcoming should
not be channelised through only this
Provident Fund, ete. etc., funds which
go to the Government, and thus the
private sector is kept dry. I would
also submit that it is not my intention
to say that the whole money should
be diverted to the private sector for
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development, a pary of it at least,
which I have been saying. Similarly
here, this Public Provident Fund
Seheme should also evolve a scheme
whereunder g portion of the funds,
say, 25 percent or 30 percent or 50
percent may be invested in the pri-
vate sector so that, whatever finan-
cial stringency there is standing in
the way of development of industries
m this country, can be overcome, I
therefore appeal to the hon. Finance
Minister to kindly have a look at this
problem from this angle also, so that
1the objective is served, namely—the
interests of the small people, for
whom you are making this Provident
Fund, are secured, and at the same
time the funds are used for productive
purposes.

" Thank you, Madam.

SHRI CHITTA BASU (West
Bengal): Madam, this Bill is named
“The Public Provident Fund Bill”.
But I think you will agree with me
that the very connotation of the term
“provident fund” indicates that there
vhould be a contribution from both
the parties constituting the fund. That
ig generally the meaning or connota-
tion of the term “provident fund” it-
self wherever it is to be found. But
in this particular case although the
name of the Bill is Public Provident
Fund there is no obligation on the
part of the Government which is also
a party to the Fund to contribute to
the Fund itself. It is only the sub-
scriber who will contribute although
the name of it will be Provident
Fund. Therefore this is an anomaly
and I think the Government should
have given it a different name. It
could have been called “Public Sav-
ings Scheme Fund” or “Public Deposit
Scheme” or something like that. T
say this because the term “provident
fund” itself should not have been
introduced where there is no scope
for contribution by the Government.

SHRI A. D. MANI (Madhya
Pradesh): Public Savings Fund
would be proper. o

.
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SHRI CHITTA BASU: There
should be the obligation on the other
pariy also to contribute if it is n-
tended to be a provident {fund.
Therefore my conclusion is that this
is a mirage, something deceptive,
something to deceive some people
because the very words “provident
fund” would make some people ex-
pect that some contribution would be
made by the other party. The name

of this piece of legislation itself is
deceptive.
May secongd point is this. I think

you will agree with me, Madam, that
if the whole scheme of this oiece of
legislation is based on a particular
scheme and that this piece of legisla-
tion is the king pin of the entire
legislative measure that the Govern-
ment would propose here then some
indication of the entire scheme should
have been given to us. There is no
indication in concrete terms of the
scheme which the Government is
going to frame. It is absolutely still
in the womb of the future and now
the Government asks us to give our
opinion on this piece of legislation
and also to pass it. They do not let
us know in its minutest details what
the scheme itsel? is. How can they
expect that any Member of this House
will give his considered opinion with-
out knowing the entire scheme which,
as I said, is absolutely in the womb
of the future? The Government has
only given out their ten-point schedule
on which that scheme will be based.
I think it is not gesirable on the part
ot the Government to ask legislators
to pass a piece of legislation without
their knowing the minutest details
the scheme on which that legislation
js based. I think that should be the
concern of each and every one of the
Members. - :

Thirdly, Madam_ some hon. ~Mem-
bers opposite have welcomed this
Bill saying that it will be for some
social purpose, that this legislation
has some gocial purposes to fulfil,
They say that the small man will be
encouraged to save. If that were the
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chge there should have been some
imdication as to what would be the
rate of interest that the depositor or
subserier would be getting atter the
expiry of 15 or 5 years. The rate of
imterest is not indicated. It iz not
indicated what the subscriber is going
10 get at present and what he is going
to get after 2 or 3 or even 15 years.
It 1s only stated that this will be
determined from time to time by tne
Executive. The Executive will deter-
rine from time to time the rate of
interest that the subscriber would he
getting. Therefore I do not find any-
thing which can really encourage the
stthseriber to subscribe to this Fund
when he knows he would be getting
a higher rate of interest if he invests
his savings in any other place, even
in any bank.

Then again, you find that the sub-
seriber will not be able to withdraw
his amount before the expiry of 5
years. He will have to wait for that
period if he wants to withdraw a por-
tion of the amount standing to his
crediy in the Fund, You wall also
find, Madam, that the entire amount
standing to his credit cannot be with-
drawn before 15 years. He will have
to wait for 15 years for withdrawing
the entire amount, even in case of
unforeseen calamities. You know,
Madam, there are many small people
‘who may be in difficulties, say, in 10
yedrs and who may need this money.
Such persons cannot withdraw the
entire amount standing of their cre-
dit at the time of need, in times of
dificulties or natural calamities which
cannot be foreseen. Similarly, a sub-
scriber cannot take a loan. He can
get a loan only on the basis of certain
conditions and what those conditions
ara we do not know. The subscriber
does not know on what conditions
those loans would be allowed to him.
That alse is to be prepared by the
Executive and that also 'remains in
the womb of the future,
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The only benefit that i8 being
dangled out before the subscriber i1s
that the amount standing to his cre-
dit will not be liable to any attach-
ment. The concerned provision says

“The amount standing to the
credit of any subscriber in the Fund
shall not be liable to attachmen®
under ‘any decree or order of any
court in respect of any debt or lia-
bility incurred by the subscriber”

Madam, I apprehend something here.
This clause puts a premium on dis-
honesty. We know some people may
take some loan from the Government
angd then declare tha; they are not v
a position to pay it back and then tha
Government cannot also recever the
amount from the amount standing in
this Fund against such a  persen,
There is every possibility of misuse
of this particular provision as 1t i%
embodied 1in the Bill

I do not want to discuss the provi-
gsions of this Bill in any great detail.
But I want to raise two questions.
What is the social purpose for which
such a piece of legislation has been
brought forward? Have they brought
it forward because they have some
welfare measures in contemplation
for the benefit of the low income
groups? Or is it the purpose of the
Government to #ee that more and
more surplus money now being re-
tained in the sections of society may
be mopped up by means of this
measure? If the former is the case,
Madam, then you will agree with me
that there should have been more
attractive provisions in the Bill in
order to attract the poorer sections of
the peoble to come forward and sub-
seribe to the Fund. There should also
be a higher rate of interest. If it is
a piece of legislation for a social pur-
pose then there should have been con-
tribution from the Government also
in addition té what the subscribems
in addition to what the subscribers
sections of our people might have been
benefited by this legislation ang »
social objective might have been achie-
ved. If tha objective ia to mop up the
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surplus now in the hands of the
affluent sections of society, I fail to
sea how this measure will achieve
that objective. How can we say that
this measure will force these affluent
people to part with the surplus money
with them? How can the Government
get at their surplus money and mop it
up tand get it into the hands of the
Gouvernment for purposeful investment
fa1 the progress of society and in the
interest of the community as a whole?
There must be much more stringent
messures in order to mop up this sur-
plug resources now lying in the hands
of certain sectiong of the people. It
may be 75 or 8¢ but it is a limited
section of the people who are holding
surplus money with them and not
investing them for purposefu}] pur-
noses. I think that purpose cannot
be served by this Bill.

Again one fundamental question
comeg before us. What is the invest-
ment policy of this Fund itself? In the
cage of the Provident Fund scheme
we have seen that there is a contro-
versy betweep the State Government
and the Government of India as to
what percentage of that fung should
be invested in the State Government
and what part of it should be invested
in the Central Government. 'There
15 also a very strong point raised 1n
this House when some Members ex-
pressed doubts about the methog of
investment of the LIC funds. There
have been many questions raised in
regard to the investment policy of
alher financial institutions of the Gov-
ernment. Now my question is this.
What would be the policy of the Gov-
ernment in the matter of investment
af the funds lying with the Govern-
ment? Will it be used in the interests
of the basinessmen, in the interests of
the private sector, or will it be used
anly in the public sector for a pur-
poseful investment in the interests of
the community as a whole? 1f you go
through the Schedule itself, Madam,
you will find that there is no mention
whatsoever about what would be the
inyestment policy of the Fund.

)
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_ SHRI LOKANATH MISRA: It you
invest it In the public sector would

You be able to refund the money at
all?

SHRI CHITTA BASU: Yes, yes. Why
not? Therefore from the pgint of
view of the middle classes

THE DEPUTY CHAIRMAN. You
must wind up now. You have takcn
more time than anyone elge.

SHRI CHITTA BASU: . 1
think the Bil] is not going to gerve
any socia] purpose. It is not going to-
Blve any benefit to the low income
8roup people; nor is it going fo serve
any social purpose for the time being.

Again 1 have got another doubt.
Now all the time the question is raiseq
by the State Governments that they
want more money for their d

evelop-
meqtal work. Now it has been the
habit of the Finance Ministry to say

that the Centre has got np resources to.
help the State Governments in  the
matter of financing their development
programme. Now I feel the Finance
Mlmster will come out ang say: “here
is .the public provident fund scheme;
raise funds in your own State from
among the people of your State and
use it for your programmes.”

Then even though it is said to be
voluntary I have experience of these
small savings schemes which are also
of a voluntary nature but they do not
always remain voluntary. Some hig
officers in the countryside

THE DEPUTY CHAIRMAN: Please

wind up. You have taken fifteen
minutes.

SHRI CHITTA BASU: . go
out into the Districts and say that the
Particular officer is requireq to cgllect
such amount of money and they do it
either through intimidation or even
coercion sometimesg. Therefore I
apprehend even though it may be
said to be voluntary the Government
may use compulsion to raige funds and
to get them invested in their own way
from which the people and tha com
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munity at large would not. derive any
venefit. ‘Therefore 1 am totally oppos-
ed to this kind of deceptive Bills. It
1s deceptive, it is a mirage.

THE DEPUTY CHAIRMAN: Mr.
Misra, five minutes.

. SHRI S. D. MISRA (Uttar Pradesh):

Madam, 1 won't be able to cover my !

points 1n that time.

You may therefore ask the Minister
to reply.

THE DEPUTY CHAIRMAN: All
right; the Minister.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
(. PANT): Madam Deputy Chairman.
1 have listened to the debate today
with great interest and I have gone
through the speeches that were made
yesterday. It is a matter of gratifica-
tion that the measure hag been wel-
comed by most of the gpeakers al-
though some of them I can say at least
.one of them—have not ‘had any good
word to say about it and that was Mr.
Balkrishna Gupta. But apart from
him all the speakers who participated
in the debate did generally seem to
subscribe to the objectives of the mea-
sure but they did suggest certain
modifications. Some of the speakers
gave it their outright support and 1
am grateful to them. 1 am grateful
in particular to my hon. friend, Shri
Chengalvaroyan for his very able
analysis of the measure. He has made
my task very much lighter.

Now one basic point raised by Mr.
Chitta Masu was with regarg to the
nomenclature of the Bill. He said that
by calling this a provident fund mea-
gure the implication is that the Govern-
ment must contribute. I think he is
aware of the fact that there are pro-
vident funds to which the Government
does not contribute although they are
called provident funds, the General
Provident Fund for instance. 1 would
gu stil] deeper and refer him to the
Aictionary from which he will see that
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the word ‘provident’ means having er
showing foresight, thrifty. There is
nothing to suggest that the use of the
worg implies that contribution should
be made by Government.

SHRI BHUPESH GUPTA /West
Bengal): I am very glad you dom't
say that provident is very close to
Providence which means God and it
is God’s will.

SHRI K. C. PANT: When you start
believing in God 1 wil] start belizv-
ing in many things,

The second question he asked was!
what was the difference between sav-
ings and thig particular measure?
Well, in savings you can withdraw st
any time you like but hers you can
withdraw the entire deposits only after
the 15-year period. Therefore the ele-
ment of provision for contingencies i3
built into the enactment.

SHRI SUNDAR SINGH BHANDARI
(Rajasthan): Without any advantage.

SHRI K. C. PANT: I will come to
that also.

Yesterday, my hon. friend, Shri
Panda, said that agriculturists may
not be attracteg by this scheme. The
scheme is meant for self-employed
people ang it hag certain attractions.
Those attractions will apply to any-
body who wants to contribute regard-
less of whether he is a self-employed
person or not, regardless of the fact
whether he is an agriculturist or not.
1t is a voluntary scheme and the agri-
culturists are completely free to join
this scheme. It is for them to see whe-
ther it is worth-while for them but
so far as the scheme goes it is open .
to them and I do hope that it wil] be
attractive to them also.

SHRI SUNDAR MANI PATEL:
Without the restriction on withdrawals.

SHRI K. C. PANT: I will come to
the restriction on withdrawal also.

Then Shri Panda made a point with
regard to contribution by Government;
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today Mr. Chitta Basu also made the
seme powmnt as also some other hon.
Members. Now the concept of centri-
bution, as I said, earlier, arises in cer-
tair provident fund schemes in the
case of employees as one of their
service conditions. Obviously ngo ser-
vice conditions are involved here and
the whole concept, the whole basis is
d:fferent. Therefore and in view of
the various concessions that have been
built in to make the scheme attractive
I would request my hon. friend to
consider whether the Government
would be justified in paying only pub-
l1c money to the contributors, because
you have tg take the scheme ag a
whole. You cannot take a little bit
and add on a little bit here and a little
bit there. 'You have to see in the
totality whether the scheme serves the
purpose for which it is meant, whethe,
it is sufficient to attract savings, whe-
ther it is sufficiently attractive for the
cother party to contribute. We are
convinced that any contribution would
be unjustified. If you look at the
scheme in its totality you will find no
contribution from the Government is
called for. It would amount 0 an
additional gift over and above what
we have already provided.

Then Shri Yadhav yesterday made &
peint regarding the Hindj translation
of the Bill. It is my information that
the Hindi translation of the Bill as
introduced in the Lok Sabha was cir-
culated to all the Members including
the Members of the Rajya Sabha and
T hope he has got it.

SHRI SUNDAR SINGH BHANDAR]:
That was in the last session, The new
Mermbers have not been given copies.

SHRI K. C. PANT: 'That must have
been the reason. However there has
been no change made in the Lok
Sabha.

SHRI SUNDAR SINGH BHANDARI:
But the point is, new Members have
not got it.

SHRI K. C. PANT: 1 quite under-
stand that the new Members have not
got it. Then, he asked pointedly as
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| to what the attractions of the scheme
were. The attractions have already
been spelt out by the Deputy Prime
Minister while moving the Bill for
consideration. There are also indica-
tions in the Bill itself as to *he attrac-
tions that have been provided, but
briefly the attractions are exemption
from wealth-tax, exemption of the
interest from income-tax and :1so re-
duction in income for purposes of tax
liability. These are the three attrac-
tions and over and above that there
is immunity from attachment, which is
a very big attraction. Then, of course,
. there is the liberty to withdraw under
certain conditions, liberty to receive
joans under certain conditions and so
[ on. These are the various attractions
in the scheme.

Then, the point was made about the
withdrawa) period, as to why it should
be necessary to keep the money for
five years before you can withdraw
it. Even amendments have been
tabled suggesting that there should be
provision to withdray after two or
three years. Now, my hon. friend,
Shri Babubhai Chinai, whe under-
stands these matters better than most
of the persons in the House, has made
the point that since substantial tax
concessions are built into this enact-
ment, any shorter period could be
tuken advantage of for the avoidance
of tax. I am sure the House will take
his words on this, because he is more
knowledgeable and it is obvious ..

SHRI BHUPESH GUPTA: Know-
ledgeable in what respect?

SHRI K. C. PANT: In understanding
tax measures.

SHRI BHUPESH GUPTA: Or
avoidance ang evasion of taxes,

SHRI BABUBHAI M. CHINAL: 1
am not interested in this, but it is
going to be done.

SHRI K. C. PANT: 1 should have
expected my hon. friend, Shri Bhupesh
Gupta, to resist that obvious pun. It
is an obvious pun, but it is not in very
good form, if T may say so. !

in
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SHRI BHUPESH GUPTA: In which
remerk?

SHRI K. C. PANT: Then the point
whether the Rs. 10 crore estimate is
accurate or not was made. FEven if
it is not accurate, even if we get sorne-
thing less, the point is that the State
Bank will be actually handling this
work of receiving subscriptions, allow-
ing withdrawals etc. from the fund—
all the branches of the State Bank and
its subsidiaries. There ig no separate
organisation that is going to be built
up for this purpose. Even if something
comes in, we need not be worried
about it, but we certainly hope that
we can achieve the target waich we
have set before ourselves

Then, the point was made why wWe
should not invest from the fund. Well,
the whole point, in this measure, is
that these would be savings which
would accrue to Government. They
will go into the general fund and
wil] form part of Government funds.
Apart from other considerations, this
will contribute to making the funds
absolutely secure. There is no greater
security than Government. This fact
also has to be kept in mind.

Then, other points were made by
some hon. Members to which I shall
briefly refer. Shri Balkrishna Gupta
said that the rate of interest has not
been indicated in the Bill. It is true
that it is not indicated in the Bill, but
it was indicated in the speech of the
Deputy Prime Minister while moving
for consideration of the Bill.

SHRI CHITTA BASU: Speeches are
net enough.

SHRI K. C. PANT: The scheme will
come before you later. He said that
pass-book should be provided. A pass-
'Pook wil]l be provided and it will be
issued by the State Bank, which will
receive subscription to this fund. He
ssid that people will not ~ontribute
and not enough will come in. Then,
e made all kinds of complaints, There
3 no compulsion. We certrinly hope

[ RAJYA SABHA ]

Fund Bill, 1866 1802
that the scheme is attractive enough
and will attract the kind of depusits
which we expect.

Then hon. Member, Shri Purkayas-
tha, said that this gshould aftracy the
poor people and the interests of the
poor peoble should be protected. A
maximum of Rs. 15,000{- has beer deli-
perately chosen in order that this
would not become a means tor people
with larger incomes to contribute and
avoid taxes.
friend, Shri Bayubhat

the scheme ghould
this enactment

My hou.
Chinai said that
have been built into
itself. He also said that if 1t comes
pefore the House jater, Government
would be reluctant to revi it. "I‘he
reluctance of the Government i3 2
common factor, whether it :omes now
or later and he ghould not be gppl'e-
hensive merely because it is going tO
come up later. I do not know if that
is any satisfaction to him.

Now, coming to the interest rate, My
hon. friends, Mr. cChitta Basu and
Babubhai Chinai, joined #0 many
others in suggesting a higher interest

rate.

SHRI BABUBHAI M.
joined me.

SHRI K. C. PANT: The point was
made that the bank rate is higher, but
it was forgotten that there is no tax
exemption, if the bank pays any inte-
reat. That has to be taken into account
and it is a very signifiacnt concesgion.

CHINAIL: He

SHRI BABUBHAI M. CHINA.I: But
the return would be very insignificant.

SHRI K. C. PANT: How is the re-
turn insignificant? (Interruption). The
sum of Rs. 15,000 a year is the limit.
1 will give you the figures later if you
like. I have some figures to give to
Mr. Chitta Basu when he moves his
amendment. The second point is that
ther, are already significant conces-
sions built into this. As T said aarlier,
you have to see the totality of the
scheme, not merely isolate the interest.
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You have to see all the glements of the
scheme, whether the whole scheme is
attractive, I think the whole scheme
is attractive enocugh.

One point that Shr1  Chitia Basu
made 1s that somehow the scheme will
serve social security better if there is
a higher interest rate. Thig is a point
which I have not understood. The
transfer of resources from the Gov-
ernment to private individuals, 1 think,
15 not samething which according to
his belie! would serve g higher social
purpose.

SHRI ARJUN ARORA (Uttar Pra-
desh): That depends upon who the
individualg are.

SHRI K. C. PANT: Then, my houn
friend, Shri Chinai, suggested that we
should have a committee which would
g¢ into the spending of the fund. Well,
the same could be said of income tax
revenue ang all other revenues of the
Government,

S8HRI BABUBHAI M. CHINAIL: Do
rot mix up.

SHRI K. C. PANT: There are alsc
louns and other savings. After all,
the post office savings certainly come
10 the Government and Government
hag got the responsibility to see that
they are used properly. I think that
it is not necessary 1o have a com-
mittee specially for this or for that
matter for any of the other purposes.

T think T have dealt with most of
the points. Madam, as 1 said earlier,
this is an enabling enactment. Later
on, when the scheme itself is prepared,
1t will come before the House in all
detail and, as already indicated by the
Deputy Prime Minister, if necessary,
the House can discuss the scheme at
that time. The House will have another
opportunity of going into those aspects
which have not been spelt out in the
Bill or even in the clarifications made
by the Deputy Prime Minister or my-
self at this stage.

SHRI BABUBHAI M. CHINAI: On
a point of clarification, the hon. Minig-
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ter has said that under the provisions
to be made, this scheme will be imple.
mented by the State Bank of India.
If we want to have money from every-
body who can afford to contribute te
thi¢ fund throughout the country, why
ir it restricted to the State Bank? Why
not the scheduled banks? The sche-
duled banks may not charge any com-
migsion for doing this work, out they
shoulq also be included so that all
sources will be tapped.

4 PM.

SHRI K. C PANT: If the scheduled
banks make an offer of that kind, we
wil] consider it at that stage.

THE DEPUTY CHAIRMAN:
questipn is:

The

“That the Bill to provide for the
institution of a provident fung for
the general public, as passeq by the
Lok Sabha, be taken into conside-
ration.”

Tlhe motion was adopted.

THE DEPUTY CHAIRMAN: Woe
shall now take up clause by clause
consideration of the Bill.

Clause 2 to 4 were added to the
Bin.

CLAUSE S5-—INTERES1

SHRI CHITTA BASU: Madam, [
move:

(1) “That at page 2, after line 28,
the following proviso be inserted,
namely:—

‘Provided that the rate of inte-
rest shall not be less than the
usual rate of interest paid by the
Scheduled Banks for fixed depo-
sits.” "

SHRI J. P. YADAV (Bihar): Madem,
I move:

¢5) “That at page 2, after line 39,
the following proviso be inserted,
namely:—

“Provided that the rate »f inte-
rest shall not be less than the
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usual rate of interest paid by the
Banks for fixed deposits or the
interest paid op the subscriptions
tuo ihe General Provident Fund
and Employees’ Provident Fund.” ”

The questionls were Dproposed.

SHRI CHITTA BASU: Madam, when
1 tabled this amendment, I had the
idea as I heard the Deputy Prume
Ministey that the scheme was meant
for the poor people. Now affer hear-
ing the Minister, am I to assume that
the Government has got the big people
n its view? My idea was to give the
poor people a higher rate of interest
because 1t 1s the smaller people who
will join this Fund. Therefore, what
vas wrong if a poor doctor or a poor
lawyer or a middle class group person
gete his money deposited in the
scheme and gets a higher rate of inte-
rest particularly at the rate of the
bank? If the purpose of the Fund is
to help or provide some sort of social
security to the smaller sector of our
people, then I feel that this kind of
proviso should be added:

“Provided that the rate of interest
shall not be less than the usual rate
of interest paid by the Scheduled
Banks for fixed deposits.”

Therefore, I moveq it because I have
got those middle income group people
m my view., But if it is meant for the
big people, I am prepared to withdraw
it.

Y FHo To AN AWAIT IT-
awofa wgeaT, w9 39 fauuw &Y
o g fragwiya ffs 3am @
T E A oW gF yafag faw R
wae wiysy fafy & &t g
O AURT R | FHY A G4 qgERT
A gamay fF XE T 5 I ag
T, TR T A Ay AR g ay
FW ¥ F9 g3 9 wigsafafy & X &
I v AN & e A wafag v sasy
wfag £ F7 faae 7@ T L)
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Sy ¥ feqrfore, a1 wovaa DoAY
TR A FIoATE qArE 0 36 A
1T 9 fer gmr Ay AvN ® oww
g gar 1 I FaEr /o Y
FAT 38 FfF ATEEOT g ;HAT F
afe @ 7 30 § fF witer fafa
ATH TEA § AT HT ATHYT AT, 7P
IR AL ATV AFN P FH § 0
Ty g, a1 wisy fafg § o
F FAUT LA F TG AT HTHTC FT WY
TG IuT FAT Tfgy |

T w9 9g & frwrad fvaa@s
Y gget Ara wfasy fafy v, 3y wizer
fafg & s/ sy gz @wn #Y "7 Ty
ST FA ¥ faear & ag fawar grawms
&I fowee femfae § savar & saray
W1E AT Sfand AT AT oW aw
¥ gifasT woe A gl sifads
e H 44T 813 4 9fwa g7 feav wmar ¥
T8 FR A7 o feurfores ¥ o
¥ T TgAT & 1 AE o TEY @A A
gafedr & =argar ov f wr 3w S
FAF 997 g7 9 W W e
T qF WY IAHT TINOT TG FA
A qEH AN F AT H WA AT T
ATHT 3, W9F 7 § F1E TG AN
A F wwaw @ gw Tar s oo«
A T g & 1 afe qraR Ay swaw
STHY FTY FY 787 7 1 9 & T qOHT
WATHFB & 18 TOAFH 30
rfed e agy & fis eosdroor & wvr
UF FXET WA, I qre; Ay F7v
ST g 1+ i agt v ww
wFfaa A3 ¥ My amrmrd
SUR ISR S L R
a1fgd 5 AT FIF TN Ky AT
gfqar 21

T W T F FFAT AGAT F
Y AT AT AT O #7 faara v 31
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W g QF AAT AT ay 4gd §
weafady % & A & fq Wiy gedw
X FUAL | AT A F A qT ot
£ o foaar @ @1 fawar afgy
Fq1 fe Fgr o & fafeaw e
AT ¥ fF 7o o gy ffw & vk
IuRY fRgffvar & w9 q@) awr @t
JN § g E A RS R d
o A F N ST AW L wFAT
& 3T T AW F T IAH &Y A@T §
fs ag A Y ¥ F0 fear o, @
APT FY X T faur ), 9@l e
oar fae @ aF 33 A s
wraw § §, Aol weafa 7 agean
FL AT F7 54T ATH I37 1§ § 9w
TOT AFT QLT T I AST & TR
& fET W st o ww s
N AT A S, 1t O w FEE aww
& agl o T W A 7 g gy |
A FHA AT IS § a8 A1 F Ay e
2 Y, 39T @AT TEA Y1 awar ¥
TF T WIIH FEAT ARATE L.

THE DEPUTY CHAIRMAN: Mr.
Yadav, you should not make 3 speech.
You must just speak on your amend-
ment and just keep to the am2ndment
itself. No further remarks. You give
*he reasons why you are pressing the
amendment.

it Ao Gio WA : WFAAT, SHIfAA
¥ag @ v 5 F9F 9w @ ¥
qifed 6T qar 7 391 Iy o A
¥ 99 g 9 AR W T Tem
GHESIEAIE IC I e o I oG il
T wmr fgd N o gy
g =qTeaT A1 g A AW A WA
Fox o s [N T at ag aw
fraror & a3 ¥ 48 IWA § T«
o gafed &R oy 4 wER Ay
oo W 3w

[8 MAY 1968 ]
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SHRI K, C. PANT: Madam, I had
made an attempt in my garlier iter-
-vention to explain exactly why the
rate of interest could not be higher
or should not be higher than the one
that has been provided for. It is not
true, as my hon, friend Shri Yadav
says, that no indication has been
given of what the interest rate will
be. An indication has been given.
It will be related to the interest raie
that the Governmen¢ pays on the 15-
year cumulative time deposits. This
is also for a 15-years period. It is
also a type of cumulative time
deposit. Therefore, that is the :or-
rect scheme to compare. The inte-
rest rate should be related to that.
That is what we have done. 1 think
that is only appropriate. For the
present the rate is 48 per cent
compound. a

My hon. friend, Shri Chitta Basu,
said that only poor people can
contribute. Anyone can contribute
to this. Even the richer people are
not debarred from contributing to
this. But they can only contribute
to the extent of Rs. 15000 a year.
They cannot take advantage of the
tax concessions that have been given
beyend Rs, 15,000. That is why the
ceiling has been put.

SHRI BHUPESH GUPTA: That
means that Mr. Dalmia can contri-
bute several lakhs.

SHRI K. C, PANT: How?

SHRI BHUPESH GUPTA: There
are his wives and his children. Sa,
21 x 15,000, how much it comes to?

SHRI K. C. PANT: Any indivi-
dual can contribute Rs. 15000, If
everybody contributes Rs. 15,00

SHRI BHUPESH GUPTA- A parti-
cular contributor cannot contributa
more than Rs. 15000. Mr. Dalmi:
has 21 children. Therefore. 15,000 x
21 can come from that source, pius
those of four wives plus that of Mr.
Dalmia.

[ A

THE DEPUTY CHAIRMAN: How
can you stop that?

I
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SHRI X. C. PANT: He knows all
the personal details, all the personal
history of those people,

SHRI BHUPESH GUPTA: We used
to receive telegrams from one of Mr.
Dalmia’s wives like ‘“on behalf of us
and 21 children”.

SHRI K. C. PANT: Not having a
wife of his own he keeps track of
those of ether people.

SHRI BHUPESH GUPTA: The late
Prime Minister, Shri Jawaharlal
Nehru, informed us that he had re-
ceived & telegram. We said we too
had received. That was kept by
Prime Minister Nehru.

SHRI K. C. PANT: I welcome chis
intervention because it only under-
lines the need to strike a balance in
this matter. You should not provide
80 much of tax concessions that uny-
body can take advantage of it in the
manner in which Mr. Bhupesh Gupta
just inaicated. I think  Shri Chitla

Basu heard him; that is a powerful
watement . . |

SHRI CHITTA BASU: It is all
deceptivu.  Why do you say that the
scheme 15 meant for the small and
poor muu, for people who have a
limited come? It is all deception.
‘You are rmisleading the House.

SHRI K. C, PANT: Shri Bhapesh
Gupta has understood the point, he
wil! expiain it to you.

I would like to give some concrele
figures. Let me give you, Madam,
what actually it will come to in
rupees, and paise at a certain level
because that will clear up much of
the misunderstanding in the House.
For instance, at the income level ot
Rs 30.0UU per annum, a person con-
tributing Rs. 500 per month would
secure # deduction of Rs. 3,500 from
his incowme for the purposes of {ax.

[ RAJYA SABHA ]

1
|
|
I
1
|
|

This would give him a tax rebate of |

Rs. 1,540. Further, tax-free interest
of 48 per cent would amount to a
Hitle over 8'5 per cent taxable, which
ts very much more than what even
the commercial banks pay. And this

Fund Bill, 1968 1810

is the reason why we cannot accept
hig amendment,

THE DEPUTY CHAIRMAN: Mr.

Basu, are you pressing your amemd-
ment?

SHRI CHITTA BASU: He should
clear up that point.

THE DEPUTY CHAIRMAN: (hat
stage is over. You should say whether
you are pressing your amendment or
not.

SHRI CHITTA BASU:
withdraw,
any trap.

Then 1
1 do not want to fall into

Amendment No. | was. by leurve,
withdrawn.

THE DEPUTY CHAIRMAN: Mr.

Yadav, are you withdrawing your
amendment?

SHRI J. P. YADAV: Yes.

Amendment No, 5 was, by leave,
withdrawn.

THE DEPUTY CHAIRMAN:
question is:

The

‘“That clause 5 stand part of the Bill.”
The motion was adopted,
Clauge 5 was added to the Bill,
Clause 6—Withdrawals

THE DEPUTY CHAIRMAN: There
are five amendments. Amendments
Nos. 2, 3 and 7 are in the name of
Shri Chitta Basu. Are you moving
them?

SHRI CHITTA BASU: I do oot
want to move them because he has
not cleared up anything.

THE DEPUTY CHAIRMAN:
Amendments Nos. 6 and 8 are in the
name of Shri Yadav. Are you moving
them”

SHRI J. P. YADAV: Yes, Madam.
1 move:

8. “That at page 2, line 35, for
the wordg ‘five years’ the words
‘three years’ be substiiuted.”



1811 Pyblic Provident

8 “That at page 3 line 3, for the
wonrds ‘fifteen years’ the words ‘ten
xears’ be substituted

The questions was proposed

sy Fo G'o UTeT HI AAGT a2
#fefagas ¥ A3 FaX{ & @A
sad af ¢ 9% AT T 48 F2AT
H(EAT g fF @77 AT ALAIT @ TEHAT
WARTAA ZIAT TBATE 1 TH F1q AV WL
w17 T A F & 5 omavozEa
AZT 7 FITHA R AOA0 STAT 57H
FHIEEN, AT IT & a0g <& £1 Fradr
FET T FOTAACE AT A7 Wy
ST FIGr FH AT | AT AITF AT

s
T
=

7 91T W qF FgAT Agar 7 fx
HIF T AEHT  AIFAT T9T 47 €947
afaey fafe 7 7a@r & 1 & 309%
Sftga g =g afvare AOAT qAvgEAr
71 g€ F7aF 170 a2 979 99 F 97
¢ 37 waal g0 g0 A & fr ag
TqqT WHT T W JRFT AT AT
w7 wrg | grarar € G a8 wear st
~2 W7 aF WIF |EX ¥1 {weAr v
qa+g F F7 &F | TI7 IJRFT  SYIHT
HqE I AT AL € EASIT &
foe & =mIra7q & (8 77 wa7 faq
gm TXWaT CI9AR 7 F7A¥ 91 fr
T HiEwaar e iy § g
adl At & agdT SEd ¢ frogadl
AT F1 3GT T IHFT AW S
g1, 98T 9T g T g, IUET qTF
& forg foretr 39 & g 879 1Y wgoarval
I AT HEA TSI G TAT
U AT FE & (4T 71T T Hq9Y-
gl 1971 fAaza g fF 08 waaQ
{7, 77 7AW AT 47 faar s
Ir & AqaAT g ¥ a0 g Ziwny

SHRI K C PANT Madam, there
15 & provision for withdrawals but the

[ 8 MAY 1968 ]
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provision 1s that it should be gfter
five complete financial years and it
1s up to the extent of 50 per cent
As I indicated earlier, there are sub-
stantial tax concessions which have
been given 1n this enactment and f
we reduce the period then iy would
be posstble to put the money, take 1t
after two years and put 1t back again
and go on It giwves a larger tax
concession than we intend to provide
Therefore, I hope the hon Member
will understand that we do not want
anvone to misuse the provision, and
we have provided a certan mm-
mum period

THE DEPUTY CHAIRMAN Mr
Yadav gre you pressing 1t?

s ®o G0 Ty wEEA F 7 AT
FuF 1A FgA1 Argar g ) {7 37 A
71 77 F7 faar '

THE DEPUTY CHAIRMAN *79 &7
FAR E ¢
Once you have moved, it 1s moved,

and you have got the answer Are
you pressing your amendment?

SHRI J P YADAV No

Amendment No 6 was by leave,
wrthdrawn

THE DEPUTY CHAIRMAN
question 1S

The

That clause 6 stand pait of the
Bilt’

A Ao Goqgy HAET§ X
e qFFAT AEATE |
THE DEPUTY CHAIRMAN Which
clause?
N Fo do may FAfAr 47
o9 ¥ 9 g frar qr fr & 39 71 a@
ar FR g A AT A 15 TG FT ATA
g 9% Ay ¥ 397 Far  fa=re

a
Z

THE DEPUTY CHAIRMAN I have
put clause 6



argue now. Are you withdrawing
amendment No, 8.

SHRI J. P. YADAV: Yes.

the Government should say that the
funds would be invested in public
undertakings only and that invest-
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5t Ao o Tray : IRA A AT | would be their policy about the
s fx investment of the fund because 1 am

uld & frar ) one of those who do not feel that tha
SHRI K. C. PANT: The scheme js | ™Money should be utilised for a parti-
meant for long-term savings and cular business group to earn their
hence we cannot do so. , profit, which I think is not in the
| interests of the community.
THE DEPUTY CHAIRMAN: [ do !

not think this is the right procedure. | ~LTHE DEPUTY CHAIRMAN: That

You have put your amendment and | argument has been given.

the answer is given. You cannot |  SHRI CHITTA BASU: Therefore,

I
l
|
|
f

Amendment No. 8 was, by
withdrawn.

THE DEPUTY CHAIRMAN: The
question is:

leave,

“That clause 6 stand part of the Bill."
The motion was adopted.
Clause 6 was added to the Bill.

Clauses 7 to 12 were added to the
Bill,

The Schedule

SHRI CHITTA BASU: Madam, I
move:

4. “That at page 5, after line 8,
the following be inserted, namely:

‘(2A) The manner in which the
subscriptions to the Fund may be
invested.’”

The question was proposed.

SHRI CHITTA BASU: Madam, in
the Schedule there are ten points on
the basis of which the scheme is going
to be prepared by the Government.
But in that Schedule you will find,
to your great surprise, that there is
no mention as to what would be the
policy of the Government .with
regard to the investment of the funds,
Now, the Government estimates that
there will be Rs. 10 crores in the
first year and I hope that Govern-
ment will get some more crores at
their hands under this scheme. As I
have observed earlier, the Govern-
ment should come and announce
definitely and specifically as to what

|
%
|
;

ment should be made with much
amount of caution, Therefore, my
point is that in the Schedule the spe-
cific manner in which the funds would
be invested should also find a place
and the Government should also come
out with a policy about that so that
the repetition is not there as in the
case of the LIC and other financial
institutions.

SHRI K. ¢. PANT: Madam, ag I
indicated earlier, the dJdeposits that
will be collected will form part of
the Government funds, of Govern-
ment balances and therec is no ques-
tion of Government investing them.
So, where is the need for putting any-
thing specific here? We shall take all
the views that have been exprassed
into consideration while framing the
scheme.

THE DEPUTY CHAIRMAN:
you pressing?

SHRI CHITTA BASU: Yes, Ma-
dam.

THE DEPUTY CHAIRMAN:
question is:

Are

The

4 “That at page 5, after line 8,
the following be inserted, namely: —

‘(2A) The manner in which tne
subscriptiong to the Fund may be
invested.”

The motion was negatived.

THE DEPUTY CHAIRMAN:
question is:

“That the Schedule stand part of
the Bill”

The
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The motion was adopted.

The Schedule was added to the Bill,

Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI K. C. PANT: Madam, I move:

“That the Bill pe passed.”
The question was propcsed.

SHRI SUNDAR MANI PATEL:
Madam Deputy Chairman, although I
agree with the spirit of the Bill I
have got great apprehension that the
Government may play foul with the
subscribers because the Government,
I have reason to believe, hag not yet
come forward with the scheme which
is the base of this piece of legislation.

Secondly, I do not find any differ-
ence befween the two legislations,
this one and other one which was put
on the Statute Book in the year 1963,
namely, the Compulsory Deposit
Scheme by the same Finance Minis-
ter. The only difference is while this
one is voluntary the previous one was
compulsory. I am now thankful to
the Finance Minister that he has
learnt the word “voluntary™ after he
wag made to resign from ihe Finance
Ministry “voluntarily”.

THE DEPUTY CHAIRMAN: You
want to answer to the word “volun-
tarily”, how he resigned volunta-
rily?

SHRI K. C. PANT: Madam, tne first
thing the hon. Member said was that
the scheme is the basis for the Bill. I
would like to clear this confusion
about the concept. The Bill is the basis
for the scheme, Madam.

THE DEPUTY CHAIRMAN:
question is:

The

“That the Bill be passed.”
The motion was adopted.
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Kutch Satyagrahis

( THE DEPUTY CHAIRMAN:
pass on to the next item.

———

We

RE DEMONSTRATION IN FRONT
OF PARLIAMENT HOUSE BY
KUTCH SATYAGRAHIS

W TR (ST TRE)
HAAET, § @F AT FIAT AT
g1

yawafa . wa 9 § !

At T ¢ ¥ Rk ard § A
Fg I TLRA AT gAR wfeasit B
o wE A A AR ag W @ By
FATY 51 &A1 § SHH AL A SAAF7
wag {47 g 1 3® 9T F1E 186
gradt wgi o AT frewe T € o

(Interruption)

| T AE S, GG ST AA T
WY, TXA LT AT Weq TIW I
q ggFr Hiwleee ol & AvEw
& AR =10 WA, = UM T,
ST AT qETE, S FqAR J1E, A Uw
A& A, S quER g, T e F
w3eg AR GA AN HIFIRI AL A1E &,
et & wieaes o AiE §, fedi & 47
R EE AT YT F FIE R gL E
| & 1gal § wow AT fE
g HAl ST WTEd #4027 oaa ag
sRd & 7 s wErT @
AT F a9 T X g1 THE[ TAEA
¥ fqd T qEarT a1 TEARIA G|
Fgaga & T4 g WY gRrd
agr # aifwatie ¥ A
WE 1z W wifafa  wanarr ard
&, 9% uTH T IM VEAT &, A T qWATL
TRAT E, T NS, T ARF | IHAT
FHY FH I ST9 SHAGHT  qARNT
grr =1fed |

THE DEPUTY CHAIRMAN: I

think this was permitted to be dis-
. cussed at 2 o'clock when the Housa




